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Shri s . M • . ; 11 proxy to Shri R. K. Ni g am le .1rned 

counsel f o r the a pplicn.nt & Sltri G. P . ... g r1J1al le<. rne d 

c ounsel f Gr t h e res ~--onden~ s. 

Heard on the point of a dmission • 

Consid ering t he drgumen t s plac e d o n beh lf 

of the respondents, b y Shri G. P • .u.gar\val , Shri s . M • 

Ali proxy couns el to Shri R . K. Nigam learned counsel 

for the applicant ment i ons that h e may be a llowed •• .r• 
t o v1i 'tharaw t h e c ase s c ;is h e may pre sent t h e 

petition bef ore Labour Court. 

\ppl. icant is permib ted to v1i t hdrav1 the o . F> • • 

The OA is dismissed as §lix wi t hdra'Vm and d.isp0sed . 

e f accordingly . 

No order as to costs . 

Member- J 
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